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Please write or type below this ling

. BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 604 OF 2025

IN THE MATTER OF:

5!r'-tut»3l',r Alert:

Naval Kishore Singh .... Applicant
Versus

State of U.P. & Ors. .... Respondents

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO.-2,
UTTAR PRADESH POLLUTION CONTROL BOARD -

I, Ajay Kumar aged about 41 years, S/o Shri Sukh Dev presently posted
as Regional Officer, Uttar Pradesh Pollution Control Board (hereinafter

referred to as UPPCB), Raebareli, dohereby solemnly affirm and state on

oath as under:

be verified at waw.sh g e-Stamp Mabile App of Stock Holding
and as available on the web%le / Monile ~pp renders it invalid
sers of the ¢ ta

of any discrepancy please infonm the Competent Authonty




|, That in the official capacity mentioned above, I am acquainted with the
facts and circumstances of the case and as such I am competent and
authorized to swear this affidavit.
2. That the allegations in the present case relate to discharge of untreated
sewage in river Gomti due to mal-functioning/non-functioning of the 5
MLD STP located in Palahipur, Sultarpur, UP.
3.  That the said Original Application came up for hearing on 08.12.2025

when this Hon’ble Tribunal passed the following order:

“« .3 The OA raises substantial issue relating to compliance of environmental -

norms Hence, we implead the following as Respondents.- .
1. The CEO, Jal Nigam (Gramin) Sultanpur, UP I
2. Uttar Pradesh Pollution Control Board Through the Member Secretary

Lucknow, UP
3. ABI Construction Pvt Ltd Through the Administrative Head, Palahipur,

/: _\S%anpur, Uttar Pradesh
.‘tl;'h. = : '.'*.:m i

3 PiNrict Magistrate, Sulranpuf UP
! /'i;-‘n{'ka Singh accepts notice on behalf of Respondent No. 4-District

.;2? 3

o gistrate, Sultanpur and seeks four weeks' time to file the reply.

C] ¢ Ra&bareli &

' .‘9 R

L, Jr-r“(’-%“’
5,36 1556

m?aw%ﬁidawr atleast one week before the next date of hearing. The Registry is

npt:ce be issued to other Respondents for filing the reply by way of

" directed to take approprzare steps for affecting service of notice on the

Respondents

0. List on 25.02.2026.

‘3. That in compliance with the directions of this Hon’ble Tribunal, the
Regional Office, Raebareli conducted a site visit of the STP on dated
10.02.2026. A true copy of the inspéction repor’t dated 17.02.2026 is
annexed hereto and marked as Annexure No. R2/1.

4. That during the inspection, it was observed that 05 MLD STP has been
established in the village of Palhipur, Tehsil Sadar Jita, Sultanpur, to

treatment the sewage of the city of Sultanpur.

[(NlTaEr)
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5. During the inspection, all units of the STP were found to be operating.
Samples of effluent were collected from the Inlet and Outlet of the STP.
According to the Analysis Report, the parameters wWere found to be in
compliance with standards.A true copy of the Analysis Report dated
17.02.2026 is annexed hereto and marked as Annexure No. R2/2.

6.  The said STP was granted the Consent (Water/Air) till 31.12.2025 by the
State Board. A true copy of the Consent (Water/Air) is annexed hereto
and marked as Annexure Nb. R2/3.

7. The Sewage from the city of Sultanpur is sent to the MPS (Main Pumping
Station) via the Gabhadia Nala. The MPS (Main Pumping Station) then
sent the sewage to the STP via a pipeline. | |

8. A temporary dam of earth filled bags has been constructed on the

Gabhdia Nala next to the weir wall. This causes untreated effluent from

/" '% te?nporary dam to leak into the Gabhdia Nala, ultimately discharging
! i ‘\th Gomti River via the Gabhdia Nala. The latitude & longitude of
A described are 26.281881, 82.057221.
.“ ¢y Adyocate -
. Ta r‘afgnu,,ré} T”*’er*‘ through Regional office's Letter No. 526/NOC-1573/8/2025-26
2 Re I
'»rfﬁ. e D d’ 18.12.2005, the Executive Engineer,U.P. Jal Nigam (Rural),

Th
vo 3:'-{11‘2
\\ movapun Near Verma Upvan, Sultanpur, has been directed to

«{f;
—r -

mmedlately construct a concrete dam (weir wall) of sufficient height in
the Nala for the effluent being taken to the pumping station and to af)ply
online for renewal of Consent (Water/Air).A true copy of the Letter is
annexed hereto and marked as Annexure No. R2/4.

10. It was informed by the Letter No. 626/W-17/19 Dated 17.02.2026 of the
Exécutive Engineer, UP Jal Nigam (Rural), Sultanpur that the estimate
for the permanent dam on Gabhdia Nala has been sent to the Chief
Engineer (Ganga), U.P. Jal Nigam (Rural), Lucknow by the Letter No.
482/W-17/10 Dated-07.02.2026 of the Estimate Section Office.A true

copy of the Letter is annexed hereto and marked as Annexure No. R2/S.
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1. The OCEMS system installed at the STP outlet was found to be
unconnected to the CPCB/SPCB server and during the inspection, no

PTZ camera was found installed at the STP.
12.  That the present affidavit is being submitted before this Hon’ble Tribunal

5

DEPONENT

for its kind perusal and consideration.

VERIFICATION:
Verified at Raebareli on this the 21"day of February, 2026 that the

contents of above affidavit are true and correct to my knowledge based on

records and information received and believed to be true, no part of it is

false and nothing material has been concealed therefrom.
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Uttar Pradesh Pollution Control Board

—_—

N AT ; . :

*f‘g%‘ygz? Building. No TC-12V Vibhuti Khand, Gomt Nagar, Lucknow-226010
. Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Application Id : 31267013

Category : ORANGE
Date: 16/05/2025

237481J’UPPCB:‘Raebareli(UPPCBRO):’CTO!’botll/SULTANPURIZOZ5
To,
M/s

AGGARWAL BUILTEC INDIA
5 MLD STP Village Palhipur , Dist. Sultanpur, U.P. Pin Cod - 227808,SULTANPUR,227808

Reference Application No: 31267013 Dated: 2025-04-09

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 notified under
'Environment (Protection) Act, 1986' as applicable (to be referred hereinafter as Water Act and Air Act

respectively) for operation of Sewage Treatment Plant (STP).

CONDITIONS OF CONSENT

With reference to the application No 31267013 and declaration submitted by the STP operating agency,
fresh/renewal CCA is hereby granted to M/s. AGGARWAL BUILTEC INDIA located at 5 MLD STP
Village Palhipur , Dist. Sultanpur , U.P. Pin Cod - 227808,SULTANPUR,227808. subject to the
provisions of Water Act and Air Act and the orders that may be made further and subject to following

terms and conditions: - .
1. This CCA is granted for the period upto 31/12/2025 from the date of issuance of this letter, under Section-

25 of the Water (Prevention & Control of Pollution) Act, 1974.

2. This CCA is granted for the period upto 31/12/2025 from the date of issuance of this letter, under Section-
21 of the Air (Prevention & Control of Pollution) Act, 1981.

3. Details of installed STP

Capacity Area of city/ |Mode of Level of Treatment |Electricity  |Status of
MLD/ KLD [Municipal receiving raw |treatment Technology |consumption |sewerage
zone to be sewage used at full load |network in
covered (kWH) area to be
covered

4. The quantity of maximum daily treated sewage discharge should not be more than the following:

Description Declaration Permitted Point of discharge |
05 MLD 05 MLD Gomti River

5. Details of Sewerage infrastructure

a. Details of pumping station



Sr. No.

station

Location of pumping

ordinate

Geographical Co-

Catchment area

Design capacity
(KLD)

b. Details of STP

&

Sr. No.

Name of unit

Installed nos.

Capacity

1

Receiving Chamber,
Coarse Screen Channel,
Fine Screen Channel,
Manual Grit Chamber.
Mechanical Grit Chamber,
SBR Basin, Chlorine
Contact Tank, Sludge
Pump, Dosing Tank

05 MLD STP

6.
a)

—

|l

iii
iv

Water conservation:

Fresh water consumption:
i. Water conservation:

. Categorization of existing groundwater area: Safe/ Semi critical /Critical/ Over-Exploited/

Saline

. Source of fresh water: Borewell/supply water

. Status of NOC from CGWA/SGWRB: Applied/granted

. Validity of NOC 31/12/2025
v. Permitted withdrawal capacity (KLD)

b. Sewage treatment and disposal
The designed parameters of the STP are as provided below and the operating agency shall
treat the sewage in such a way that this should be in conformity with the applicable norms for
treated sewage.
Sr. Parameters STP Designed parameters Treatment - Treglted Sewage
No. efficiency ischarge
Inlet l Outlet St
1 pH 8.17 8.21 As per As per
applicable applicable
norms norms
2 TSS (mg/L) 90.0 39.0 As per As per
applicable applicable
norms norms
3 BOD (mg/L) 47.0 20.0 As per As per
applicable applicable
norms norms
4 COD (mg/L) 164.80 70.40 As per As per
applicable applicable
norms norms
5 TC (MPN/100 1,40,000 930 As per As per
ml) applicable applicable
norms norms
6 FC (MPN/100 23,000 610 As per As per
ml) applicable applicable
norms norms

i. STP operating agency shall ensure minimum level of MLSS and Dissolved oxygen in aeration tank
as 2500-5500 mg/1 and 2 ppm, respectively.

ii. STP operating agency shall ensure proper recirculation of return sludge to maintain the desired
MLSS level in aeration tank.



.

/1
c .

v. Operational param
MLSS/MLVSS,
operation. Operational parameters shall b

7. Disinfection of treated sewage

TC/FC count within norms.

disinfection as per disinfection technology;

iii. STP operating agency shall install sealed and calibrated flow meter at inlet and outlet of STP.

iv. STP operating agency shall explore the possibility of maximum recycling of treated used water.

eters such as sludge volume index, sludge retention time, dissolved oxygen,
residual chlorine etc. shall be regularly monitored for optimization of STP
¢ maintained as per the design of the plant.

i. STP operating agency shall install the disinfection system of adequate design capacity to limit the

ii. STP operating agency shall ensure the following treated sewage quality parameters for effective

Disinfection|Predisinfection system |Predisinfection Effluent Quality
technology BOD (mg/) | TSS (mg/l) |Turbidity | Other
(NTU)
Chlorination|No requirement but <15-20(<15-20 <5-10|Ammonia
prefer at least primary concentration must be
treatment assessed.
Ozone|Usually requires <15-15|<10-15 <5|Ammonia
secondary treatment concentration < 1 mg/I
with nitrification as NH3-N may be
required to reduce
initial ozone demand if
effluent has high pH
UV Irradiation|Require tertiary <15-15|<5-10 <5|Water quality

treatment with
filtration or membrane

parameters required;
» UV transmittance
>50-70% or UV
absorbance <0.15-0.3
cm-1

» Hardness <140 mg/l
as CaCO3

* Iron <0.1 mg/l as Fe
and

* Hydrogenic sulphide
<0.2 mg/l as H2S

ii.
iv.

ii.

iil.

v

Residual chlorine at outlet of STP shall be under 0.5 ppm.
STP operating agency shall ensure the use of high-grade disinfection-chemical only.
STP operating agency shall ensure optimization of disinfection system with feed flow

condition

Sludge management and disposal
i. STP operating agency shall ensure periodic removal of waste sludge to maintain the desired
MLSS level in aeration tank for smooth operational of STP.

STP operating agency shall ensure the generated sludge shall be dewatered properly.
Dewatered sludge shall be stored in confined space before disposal.
Dried sludge shall be disposed off in a scientific manner.

Condition Under Air Act & Noise Control: -
In case of use of DG as emergency power source, applicant shall use following fuel and install

a comprehensive pollution control system consisting of con

trol cquipment as is required with

reference to generation of emissions and operate and maintain the same continuously so as to
achieve the level of pollutants to the following standards: -

Sr. No. Stack Stack height | Type of Fuel [Fuel Quantity Emission Emission
attached with (Mt) Control | standards not
: Equipment to exceed




DG Set- As per Diesel Acoustic | As Per
250 KVA norms Enclosure norms
2. Noise from the D.G set, air compressors and other sources (s) should be

controlled by providing an acoustic enclosure as is required for mecting and
ambient noise standards for night and day time as prescribed for respective
areas/zones (industrial, Commercial, Residential, Silence) which are as

follows: -

Standards for noise level in db (A) leq

premises, the biogas hence generated shall be used for energy requirements.in
STP premises for gas burner/dual fuel power generator,

Specific Conditions:

The STP shall comply with various provisions of Air (Prevention and Control
of Pollution) Act 1981 as amended, Water (Prevention and Control of
Pollution) Act 1974 as amended & all other applicable rules notified under E.P.

Act 1986 & rulings of Hon’ble courts time to time.

2. The responsible agency for the Operation and maintenance of the STP will
ensure the continuous and uninterrupted data supply from the OCEMS to the
CPCB/SPCB server and shall maintain strict supervision on fluctuations in

operating parameters.

A Logbook shall be maintained for all the flowmeters, machines, motor
operations and sludge generation, power consumption, chemical usage etc. as
well as disposal of waste.

4. In case of non-operation of STP due to any reason, immediate information shall
be provided to the SPCB/Regional Officer and a report shall be submitted by
the operator in this regard.

5.  The treated sewage shall be recycled/reused for different purposes such as
Building construction projects, sprinkling for dust separation, irrigation and
horticulture etc., as much as possible and rest treated sewage shall be
discharged as per standards in such manner that no water logging takes place.
Network plan for utilization of treated sewage shall be submitted within 03

months.

6.  Compliance of Notification no. 2458 dated 7-10-2016 of Ministry of Water
Resource River Development and Ganga Rejuvenation, Govt. of India shall be

ensured.

[ Environmental Laboratory shall be setup in STP premises for minimum
requisite parameters like pH, DO, TSS, BOD, COD, MLSS etc. and maintained
with trained staff for analysis of treated and untreated sewage and maintain its
record. Analysis report shall be submitted regularly to the Board.

8. Compliance of relevant provisions of Environmental Laws shall be ensured.

9.  The responsible agency for the Operation and maintenance of the STP shall
submit the point wise compliance report of the previous CTO/ CTE issued by
the Board and the audited balance sheet for the current year within a month.

10.  The responsible agency for the Operation of STP shall ensure proper operation
and maintenance of the STP.

11. The STP should be operated in such a way so that there is no adverse impact on
public and environment.

Industrial Area Commercial Area Residential Area Silence Zone
Day time Night time |Day time Night time |Day time Night time |Day time Night time
73 70 65 55 55 45 50 40

3. Incase of facility available for biogas generation and storage in the STP



12. The responsible agency for the Operation and maintenance of the STP shall
develop proper green belt and rain water harvesting system as per guidelines.
For green belt at least 8 feet height plants should be planted which shall be
properly protected as proper irrigation and maneuvering arrangements shall be
made. For the development of the green belt the guidelines issued by
SPCB/Government time to time shall be complied.

13.  The responsible agency for the Operation and maintenance of the STP shall
submit quarterly monitoring reports of treated sewage from a NABL certified /
approved laboratory under E.P. Act 1986.

14. The STP shall abide by orders/directions issued by Hon’ble Supreme Court
Hon’ble High Court, Hon’ble National Green Tribunal, Central Pollution
Control Board and State Pollution Control Board for protection and safe guard
of environment from time to time.

Additional Conditions:-
1- This consent is valid for Sewage Treatment Plant (Oxidation Pond) capacity of 5 MLD STP at
AGGARWAL BUILTEC INDIA 5 MLD STP Village Palhipur , Dist. Sultanpur , U.P. Pin Cod-227808,
SULTANPUR,227808
2- This consent is valid for the current products and capacity. In Case of any change in process, capacity
enhancement, address change etc. No Objection Certificate shall be obtained from the Board.
3- The unit shall maintain the STP (capacity of 05 MLD) in such a manner so that it can achieve the stranded
specified in the notification issued by Ministry of Environment and Forest and Climate change vide GSR
1265 (E) dated 13-10-2017 in the time period as specified in the notification.
4- The Order issued by Hon’ble Courts/Hon’ble NGT, MoEF & CC, Central Pollution Control Board, U.P.
Pollution Control Board, shall be complied with. |
5- The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.
6- The unit shall ensure to install PTZ webcam on the aeration tanks and at the final outlet of STP provide its
link to UPPCB and CPCB server.
7- The unit shall ensure submit the analysis report of STP outlet treated effluent from NABL accredited
laboratory within a month in the Board.
8- The unit shall ensure to operate continuous STP, so that at any circumstances not affected any river/drain
from untreated effluent. _
9- The unit shall ensure for control of unpleasant odor spray the chemicals nearby the unit premises.
10- The unit shall ensure generation of sludge from sludge dying beds used in gardening.
11- Stack heights of all the DG sets should be kept as per the prescribed norms under E.P. Act, 1986 and all
the DG sets shall be in acoustic enclosure.
12- The unit shall comply with the provisions of, Environment (Protection) Act 1986, Water (Prevention and
Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended, Plastic Waste Management Rules 2016, E- Waste (Management) Rules 2016, Solid Waste
Management Rules 2016 & Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 (Whichever is applicable).
13- Air monitoring of DG sets conducted by any NABL accredited lab should be submitted quarterly.
14- The unit ensure to establish Miyawaki forest, as per the GO no. 101 1/81-7-2021-09(rit)/2016 dated
13.10.2021 of Deptt. of Environment, forest and Climate Change.
15- If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective from the date of issuance of closure order revocation,
with additional conditions mentioned in the closure revocation order.
16- Environmental Compensation has been recommended to Head Office. After approval its must be



submitted within 15 days. Otherwise your consent may be revoked. 1 7% )
17- The STP has been operating for about 3 months without obtaining consent from the State Pollution
Control Board, in relation to which a recommendation has been sent to the Board Headquarters for imposing
environmental compensation against the STP. After the environmental compensation is imposed, the
compensation will have to be deposited within 15 days, otherwise the consent issued will be cancelled.
Digitally signed by PRADEEP

PRADEEP KUMAR kumag visHWAKARMA
VISHWAKARMA  Date: 2025.05.20 14:51:30

+05'Regional Officer
Copy to:

Chief Environment Officer (5), UP, Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar,
Digitally signed by PRADEEP

Lucknow. PRADEEP KUMAR kumaR VISHWAKARMA

VISHWAKARMA ~ Date:2025.05.20 14:51:56
+05R%gional Officer
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppeb.com

Category : ORANGE Application Id : 31267013
237481/UPPCB/Raebareli(UPPCBRO)/CTO/both/SULTANPUR/2025 Date: 16/05/2025

To,

M/s

AGGARWAL BUILTEC INDIA

5 MLD STP Village Palhipur , Dist. Sultanpur , U.P. Pin Cod - 227808,SULTANPUR,227808

Reference Application No: 31267013 Dated: 2025-04-09

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 notified under
'Environment (Protection) Act, 1986' as applicable (to be referred hereinafter as Water Act and Air Act
respectively) for operation of Sewage Treatment Plant (STP).

CONDITIONS OF CONSENT

With reference to the application No 31267013 and declaration submitted by the STP operating agency,
fresh/renewal CCA is hereby granted to M/s. AGGARWAL BUILTEC INDIA located at 5 MLD STP
Village Palhipur , Dist. Sultanpur , U.P. Pin Cod - 227808, SULTANPUR,227808. subject to the
provisions of Water Act and Air Act and the orders that may be made further and subject to following

terms and conditions: -
1. This CCA is granted for the period upto 31/12/2025 from the date of issuance of this letter, under Section-

25 of the Water (Prevention & Control of Pollution) Act, 1974.

2. This CCA is granted for the period upto 31/12/2025 from the date of issuance of this letter, under Section-
21 of the Air (Prevention & Control of Pollution) Act, 1981.

3. Details of installed STP

Capacity Area of city/ |Mode of Level of Treatment [Electricity |Status of
MLD/KLD |Municipal receiving raw |treatment Technology |consumption [sewerage
zone to be sewage used at full load |network in
covered (kWH) area to be
covered

4. The quantity of maximum daily treated sewage discharge should not be more than the following:

Description Declaration Permitted Point of discharge
05 MLD 05 MLD Gomti River

5. Details of Sewerage infrastructure

a. Details of pumping station
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Sr. No.

Designm :
®LD) 0 @

1. STP
iv. STP
v. Ope

MT <

Location of pumping Catchment area

station
b. Details of STP

Geographical Co-
ordinate

Capacity
05 MLD STP

Sr. No.

1 Receiving Chamber,
Coarse Screen Channel,
Fine Screen Channel,
Manual Grit Chamber.
Mechanical Grit Chamber,
SBR Basin, Chlorine
Contact Tank, Sludge
Pump, Dosing Tank

Name of unit Installed nos.

—
—

6. Water conservation:
a) Fresh water consumption:
i. Water conservation;

ii. Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/
Saline '

-,

i. Source of fresh water: Borewell/supply water

iii. Status of NOC from CGWA/SGWB: Applied/granted
iv. Validity of NOC 31/12/2025
v. Permitted withdrawal capacity (KLD)

b. Sewage treatment and disposal

—

The designed parameters of the STP are as provided below and the operating agency shall
treat the sewage in such a way that this should be in conformity with the applicable norms for

treated sewage.

Sr. Parameters STP Designed parameters T;Fatment Treated Sewage
No. efficiency Discharge
Inlet l Outlet Sl
1 pH 8.17 8.21 As per As per
applicable applicable
norms norms
2 TSS (mg/L) 90.0 39.0 As per As per
applicable applicable
norms norms
3 BOD (mg/L) 47.0 20.0 As per As per
applicable applicable
norms norms
4 COD (mg/L) 164.80 70.40 As per As per
applicable applicable
norms norms
5 TC (MPN/100 1,40,000 930 As per As per
ml) applicable applicable
norms norms
6 FC (MPN/100 23,000 610 As per As per
ml) applicable applicable
norms norms

i. STP operating agency shall ensure minimum level of MLSS and Dissolved oxygen in aeration tank

as 2500-5500 mg/l and 2 ppm, respectively.,

ii. STP operating agency shall ensure proper recirculation of return sludge to maintain the desired
MLSS level in aeration tank.



iii. STP operating agency shall install sealed and calibrated flow meter at inlet and outlet of STP.
iv. STP operating agency shall explore the possibility of maximum recycling of treated used water.
v. Operational parameters such as sludge volume index, sludge retention time, dissolved oxygen,

182

MLSS/MLVSS, residual chlorine etc. shall be regularly monitored for optimization of STP
operation. Operational parameters shall be maintained as per the design of the plant.

7. Disinfection of treated sewage

TC/FC count within norms.

3

1. STP operating agency shall install the disinfection system of adequate design capacity to limit the

ii. STP operating agency shall ensure the following treated sewage quality parameters for effective
disinfection as per disinfection technolo

Disinfection|Predisinfection system |Predisinfection Effluent Quality
technology BOD (mg/l) | TSS (mg/l) |Turbidity | Other
(NTU)
Chlorination|No requirement but <15-20|<15-20 <5-10|Ammonia
prefer at least primary concentration must be
treatment assessed.
Ozone|Usually requires <15-15|<10-15 <5|Ammonia
secondary treatment concentration < 1 mg/l
with nitrification as NH3-N may be
required to reduce
initial ozone demand if
effluent has high pH
UV Irradiation|Require tertiary <15-15|<5-10 <5|Water quality

treatment with
filtration or membrane

parameters required;

» UV transmittance
>50-70% or UV
absorbance <0.15-0.3
cm-1

» Hardness <140 mg/1
as CaCO3

* Iron <0.1 mg/1 as Fe
and

* Hydrogenic sulphide
<0.2 mg/l as H2S

1il.
iv.

ii.

iii.

Residual chlorine at outlet of STP shall be under 0.5 ppm.
STP operating agency shall ensure the use of high-grade disinfection-chemical only.
STP operating agency shall ensure optimization of disinfection system with feed flow

condition

Sludge management and disposal

i. STP operating agency shall ensure periodic removal of waste sludge to maintain the desired
MLSS level in aeration tank for smooth operational of STP.

STP operating agency shall ensure the generated sludge shall be dewatered properly.
Dewatered sludge shall be stored in confined space before disposal.
Dried sludge shall be disposed off in a scientific manner.

Condition Under Air Act & Noise Control: -
In case of use of DG as emergency power source, applicant shall use following fuel and install
a comprehensive pollution control system consisting of control equipment as is required with
reference to generation of emissions and operate and maintain the same continuously so as to
achieve the level of pollutants to the following standards: -

&

Sr. No. Stack Stack height | Type of Fuel |Fuel Quantity| Emission | Emission
attached with (Mt) Control standards not
Equipment to exceed
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: i
1 DG Set- As per Diesel é;%?gssgfe f,‘?,f,:?;ﬁf
250 KVA norms
2. Noise from the D.G set, air compressors and other sources (s) should be

controlled by providing an acoustic enclosure as is required for meeting and

ambient noise standards for night and day time as prescribed for respective

areas/zones (industrial, Commercial, Residential, Silence) which are as
follows: -

Standards for noise level in db (A) leqg

Industrial Area Commercial Area Residential Area Silence Zone .
Day time ‘ Night time |Day time Night time |Day time Night time [Day time Night time
75 l70 65 55 55 45 50 40

3.

In case of facility available for biogas generation and storage in the STP

premises, the biogas hence generated shall be used for energy requirements in
STP premises for gas burner/dual fuel power generator,

Specific Conditions:

1.

10.

1L

The STP shall comply with various provisions of Air (Prevention and Control
of Pollution) Act 1981 as amended, Water (Prevention and Control of
Pollution) Act 1974 as amended & all other applicable rules notified under E.P.
Act 1986 & rulings of Hon’ble courts time to time.

The responsible agency for the Operation and maintenance of the STP will
ensure the continuous and uninterrupted data supply from the OCEMS to the
CPCB/SPCB server and shall maintain strict supervision on fluctuations in
operating parameters.

. Logbook shall be maintained for all the flowmeters, machines, motor

operations and sludge generation, power consumption, chemical usage etc. as
well as disposal of waste.

In case of non-operation of STP due to any reason, immediate information shall
be provided to the SPCB/Regional Officer and a report shall be submitted by
the operator in this regard.

The treated sewage shall be recycled/reused for different purposes such as
Building construction projects, sprinkling for dust separation, irrigation and
horticulture etc., as much as possible and rest treated sewage shall be
discharged as per standards in such manner that no water logging takes place.

Network plan for utilization of treated sewage shall be submitted within 03
months.

Compliance of Notification no. 2458 dated 7-10-2016 of Ministry of Water

Resource River Development and Ganga Rejuvenation, Govt. of India shall be
ensured.

Environmental Laboratory shall be setup in STP premises for minimum
requisite parameters like pH, DO, TSS, BOD, COD, MLSS etc. and maintained
with trained staff for analysis of treated and untreated sewage and maintain its
record. Analysis report shall be submitted regularly to the Board.

Compliance of relevant provisions of Environmental Laws shall be ensured.

The responsible agency for the Operation and maintenance of the STP shall
submit the point wise compliance report of the previous CTO/ CTE issued by
the Board and the audited balance sheet for the current year within a month.

The responsible agency for the Operation of STP shall ensure proper operation
and maintenance of the STP.

The STP should be operated in such a way so that there is no adverse impact on
public and environment,




swou

1ad SV

: 184
r. 12. The responsible agency for the Operation and maintenance of the STP shall
develop proper green belt and rain water harvesting system as per guidelines.
For green belt at least 8 feet height plants should be planted which shall be

properly protected as proper irrigation and maneuvering arrangements shall be
made. For the development of the green belt the guidelines issued by
SPCB/Government time to time shall be complied.

13.  The responsible agency for the Operation and maintenance of the STP shall
submit quarterly monitoring reports of treated sewage from a NABL certified /

approved laboratory under E.P. Act 1986.

14.  The STP shall abide by orders/directions issued by Hon’ble Supreme Court
Hon’ble High Court, Hon’ble National Green Tribunal, Central Pollution
Control Board and State Pollution Control Board for protection and safe guard

of environment from time to time.

Additional Conditions:-
1- This consent is valid for Sewage Treatment Plant (Oxidation Pond) capacity of 5 MLD STP at

AGGARWAL BUILTEC INDIA 5 MLD STP Village Palhipur , Dist. Sultanpur , U.P. Pin Cod-227808,
SULTANPUR,227808

2- This consent is valid for the current products and capacity. In Case of any change in process, capacity
enhancement, address change etc. No Objection Certificate shall be obtained from the Board.

3- The unit shall maintain the STP (capacity of 05 MLD) in such a manner so that it can achieve the stranded
specified in the notification issued by Ministry of Environment and Forest and Climate change vide GSR

1265 (E) dated 13-10-2017 in the time period as specified in the notification.
4- The Order issued by Hon’ble Courts/Hon’ble NGT, MoEF & CC, Central Pollution Control Board, U.P.

Pollution Control Board, shall be complied with.
5- The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current

Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.
6- The unit shall ensure to install PTZ webcam on the aeration tanks and at the final outlet of STP provide its

link to UPPCB and CPCB server.
7_ The unit shall ensure submit the analysis report of STP outlet treated effluent from NABL accredited

laboratory within a month in the Board.
8- The unit shall ensure to operate continuous STP, so that at any circumstances not affected any river/drain

from untreated effluent.

9- The unit shall ensure for control of unpleasant odor spray the chemicals nearby the unit premises.

10- The unit shall ensure generation of sludge from sludge dying beds used in gardening.

11- Stack heights of all the DG sets should be kept as per the prescribed norms under E.P. Act, 1986 and all
the DG sets shall be in acoustic enclosure.

12- The unit shall comply with the provisions of, Environment (Protection) Act 1986, Water (Prevention and
Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended, Plastic Waste Management Rules 2016, E- Waste (Management) Rules 2016, Solid Waste
Management Rules 2016 & Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 (Whichever is applicable).

13- Air monitoring of DG sets conducted by any NABL accredited lab should be submitted quarterly.

14- The unit ensure to establish Miyawaki forest, as per the GO no. 1011/81-7-2021-09(rit)/2016 dated
13.10.2021 of Deptt. of Environment, forest and Climate Change.

15- If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective from the date of issuance of closure order revocation,

with additional conditions mentioned in the closure revocation order.
16- Environmental Compensation has been recommended to Head Office. After approval its must be
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N

submitted within 15 days. Otherwise your consent may be revoked.
om the State Pollution

17- The STP has been operating for about 3 months without obtaining consent fr
Control Board, in relation to which a recommendation has been sent to the Board Headquarters for imposing
environmental compensation against the STP. After the environmental compensation is imposed, the

compensation will have to be deposited within 15 days, otherwise the consent issued will be cancelled.
Digitally signed by PRADEEP

PRADEEP KUMAR KUMAR VISHWAKARMA
VISHWAKARMA - 2253550 it

Copy to:

Chief Environment Officer (5), UP, Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar,
Digitally signed by PRADEEP

Eascsns PRADEEP KUMAR G smaua

VISHWAKARMA ~ Date:202505.2014:51:56
+05R%gional Officer
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wne count or NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
‘Original Application No. 604/2025 | ..<oicrion or 201

Suit/Appeal No. .

Inre:-

_Naval Kishore Singh

...Plaintiff(s) or  Petitioner(s)

Appellant(s) Complainant(s)

VERSUS f
State of UP & Ors
..Defendant (s)/ Respond t(s) / Accuse: oW all wh
these Present shall come that Ilwe An{]} Kumar Chaney pOSte aS I_aw é lCEf nTj.PPCB

Respondent No 2

The above named...

Advocate, Enrolment No: UP-4975/2012 Chamber No. 439tk Fﬁwrl-bal 'tB Iiﬁ'{?ﬁlﬁﬁlonaihl
Building Complex, Supreme Court, New Delhi. Mobile No: 8090217309; Email:

ha rs h |taF@Q|h !.Réﬁ!lﬁh'@ bﬂzm%mv / our Advocate in the above - noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To depos!t, draw and receive money, chegues, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

1
.'s.
)

And I/we undertake that |/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And |/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. |/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for mou’!han 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We daéno fﬁnto set my/our hantf)to these presents the contents of which have

been understood by me/us on this .. .pay ot FEDI UaryoR6ccepted subject to the terms of

the fees.

Advocate Wﬁ: Client W

-J'{ Wb& . & |identify the Signature/Thumb Impression of Below Mentioned Person, /
Harshita Raghuvanshi Signed In My Presence. THalY Igumar Chaub::
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